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IN THE CENTRAL ADMINISTRATIVE TRIBUNpJ, HYDERA2AIJ BENCH AT HYDERABAD 

O.A.No. C6. /93 

tween: 
	 Date of Orders 6/7-93 

Divisional F.ailway M€.näger, (DG) 
South Central Railway, Secunderabad, 

Pernmncnt t.TtrI..%rctor  (Con) 
S.C. Rly, Secunderabad. 

.chiefl Signal Inspector, 
Signal & Telecorrrnunication Department, 
S.C.Rly, Secunderabad. 

4• 

and 

1. 	 aA,. 

?. Presiding Officer, Labour Court, 
Narayan agu4a, A . P. Hyderabad. 

F•r the 2applicantsL Mr.N.I:.Devraj, SC f or Plys. 

For. the Respondents: 

RAM S 

k,plicants. 

Respondents. 

THE HON' BLE I4F. JUSTICE V.NEELAItI RAO VICE CHAIRMAN 

AND 

THE HONTBLE MR.P.T.TIRWENGADAM ; riEnBEL(ADra'J) 

The Tribunal made the folladng Order:- 

Adñdt. The operation of the order dated 11-3-92 

in C.M.P.No. 	/25 - /8% is suspended until further orders. 

Issue notice to the Respondents. 

Post the Case on 6.9.93. 

To 
1.The Divisional Railway Manager (B.G) SC.Rly, Secunderabad. 

The Permanent Way Inthpector (con) S.C.R1y. Secunderabad. 
The Chief Signal Inspector, Signal & Teleconmunicaon 
Department1  6.C.R1y, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda, Hyderabad. 
One copy to Mr.N.R.tevraj, SC fcrRlys. CAT.Hyd. 
One copy to Mr. 
One spare copy. 
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IN THE CENTRAL ;.DIINISTRATIVE TflBIJNAL. 
HYDEPABAD BENCH AT HYDERABAD 

THE HON'BLE MR.UUSTICE V.NEELADRI BAO 
VICE CHZIRMAN 

AND 

THE HON'BLE M4A.B.GORTY ; MEMBER(AD) 

AN 4 ,  
THE HON'BLE NR.k .CH)UNDRkSEKHAR REDLY 

NEI'IBER(J) 

AND 

THE HON'BLE MR.P.T.TIRUVENGADAM aM(A) 

Dated 

ORDER/aUtMEi'iP:- 

0.. 

—In- 

O.A.NO.. 

T.rA.rN9r  

rnitted and Interim directions 
issued 

ed 

Disp sed of with directions 

Disrn ssed 

Dismi sed as withdrawn 

Dismi sed for default. 

'Rejec edj Ordered  
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